
HIGH COURT OF DELHI AT NEW DELHI 
 
No.8/Rules / DHC                                                                                    Dated: 16.4.2009 
 
 

PRACTICE DIRECTION FOR MOTOR ACCIDENT CLAIM TRIBUNALS 
 

Hon’ble the Chief Justice has been pleased to issue the following practice 
directions: 
 
 
Presiding Officers of the Motor Accident Claims Tribunals may accept the 
amount of compensation voluntarily tendered as admitted liability by the 
Insurance Companies, subject to adjudication on the claim petitions. 
 
 
The Practice Direction will come into force immediately. 
 
 

     By order, 
         Sd/- 

           ( Ajit Bhar ihoke ) 
              Registrar  General 

 
 


